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ADMINISTRATIVE TRIBUNAL, PRINCIPAL
OA Mo, 133371997

this 14th day of May, 149

Yon ble Shri T.N Rhat, Member (J)
Hon hle Shri g, P Riswas, Memhar (4)
1. Researv hcsistants sgociation

West Block Mo.?
m, MNew Delhi~-68
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2. &.C. Jain
AEL (Subidects) in CSTT
west Rlock No. 7.
R, K. Puram, bNew Delhi-66 : .. Applic

(By Shri

[52]
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C. Luthra, Advocate)

u

ver

0

4

through

I, Secratary
Department OF
MHRD, Shastrl

3. Chairman
Commission for Scientific & Technical
Terminology
West Block No.7

R.K. Puram, BdNew Delhil ., Respon

(RBy Shri V.5.R.
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Hon bhle Shri S.P. Blswas

aggriaved iy Anney

intimating abolition of 9 paosts of A
Director by the orders’ of the Ministry o

these posts and and make recr
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7. we have heard the learned counsel  Tor the

arties and nerused the materials availlahls on

Education Officer (AEOQ for short), is that as per
the Recruitment Rules notified on 2%.9.95% For  the

nost of pasistant Director, 7%% of the posts are Lo

he fFilled by nromotion Trom amonget AEOs  with 5

venrs regular service, that there are 20 posts

vacant in that grade and hecause of Lhe abolition

respondents had initiated recruitment process on

t.ag and 24.,2.586 after the promulgamabion of the

R/Rules on 23.9.95
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they cannot go hack say

the posts have been aholished,

4. On  the other hand, respond2nts would contend
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that abol on of nosts was regorbed Lo Ln terms ot

t

Ministry of Finance OM dated 3.5.93 and therefore

no oause of action hag arisen toy  the applicants
oW . In para 4.11 of the reply, it is stated that

11.2.91 and January, 1994 due ey superannuation/
death of the ipcumbents of the post. Similarly,

Fonr more posts deemed bto have been aholished when
they became vacant on 31.7.88, 28.72.,91, 26.7.91 and

i%.4.91 dus to superannuationﬁwromotion of the
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concarned,

incunhen s

wacant Tor

Fhe arguments advanced on

hawve stated in the communication dabad 10, 4.97 that

artion is heing taken by them Lo get the aholished
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opmant are Lo ao
opment are

v the <standard they profess. We only hops that

toany further loss

are revived in thabt 1T posts are available with
them in the meantime and if the applicant is found

they may conveng DPC as par rules

alongwlth other ealigible candidates If  the

apnlicant is  FPound Fit for promotion, he w4y

el adh) ‘

promoted accord!

ed accordin

(82}

The 0A& is thus disposed of. NO o oo
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(T, M. Bhat)9 >
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